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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

Registration Rev.Appln.No.465/11/90

In
Registration C.A. Mo, 185 of 1986

Chandrika Prased and 3 Others ..... Applicants
Versus

Union of India & Others ..... Respondents

vy 1 5 Hon.Mr B .K.Agraval, 3.M.
L Ll Hon,Mr, K.Obayya,Member(A)
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This Revieuy Application is directed again?

i)

judgement and order dated 13.2,90 passed in 0.A. No.,1p

of 1986 Chandrika Prasad Vs, Union of India & Others

Review Application has begen Filed by one Shri R.C.ogf

uho states that he is aggrieved with the judgement
A 3 o |

order “in the above claim petition ipasmuch as™ke hs

ot

been promoted te the post of Stationary Pump Attendant

v
grade-1 ha# been directed to be reverted to the substantive ..

post of Electrical Fitter under the garb of the abous “4{
judgement, The lsarned counsel for the applic;nt has
stated that there are 20 such other persons uho ars
aggrieved on zccount of the order of reversion passSed

by the Railusy Administration as a consequence to the l

above judgement,

' 2, The facts in brief are that the Electrieh
Department of the Railway Administration had six different
trades, nemely Fitter, Linemen, Wireman, Metre Reader, Cable
Jointer and Stationary Pump Attendant. At one stage options
were invited from candidates of one trade te join another

o trade and on the bzsis of cptions intense prcmeotions yere
NP

also made, It eppears that the Railuay Boerd, later o
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throun upon in differant trades to avoid clubbing

of the candidetes of one trade with another trades

3. One Chandrika Prasad working as 3tationa®
fump Attendant grade 1T filed the above said O.A. No,.1%

of 1986 challenging the clubking of different tradéa 1
and to direct the Railuay Administration to fellow the
nolicy of new channel of prometion as laid doun in the
letter dated 13.10.82 and reiterated by the General IR
fn his circular dated 7.6.89. By the time the said
Criginal Application came to be decided or even thel
options continued to be jnvited and candidates
one trade uere promoted te another trade. Hot
the judgement all those promotions were prap:'
undone by thes Railuay Administraticn. Consg®
orders of reversion uere passed in respect
candidates uwho had opted for other tracdEiess

opticn promoted in a trade other than the tﬁmﬁe in uh;gg

e

they were originzlly recruited or gpgﬂéﬁfgé. This ggg;%'
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rise to heart burninj. Shri R,.C.Srivastave and 20 otheb \{
{/ N
persons are aggrieved i%jﬁtatﬁd by the learned counsels &

|

por the applicant. zpﬁ"questiun is as to whether b &ﬁﬁg'
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judyement and orderydated 13.2.90Lthis Tribunal igﬁ%ﬁ

to undo the prﬂmﬂ?ﬁunﬂ alr eady made or it intgﬁggﬁ%::

’
down that policy of neu channel of promection was e
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/ s
folloued prospectively. The controversy cannoc DEs

at rest unless all the affected parties %ggfﬁﬁﬂ*f

snd the Railway Administration is also given @ &

e

take a cdifinite stand about the promot

.....

candidetes in different tradﬁﬁ=0?fﬁ@@?3TE

different trades together, We are E£h:
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#ﬁiﬂiﬂn that in the interest of justice the judgasment
and order dated 13.2:9& passed in O.A. No,185 of 1986 be
set aside, the aggrieved parties mey be given a chance to
apply for imploadment and the cese disposed on merits

after hearing all the affected parties,

4, fn the result, therefore, we hereby set aside
the judgement and order dated 13.2.90 and direct it €o

be registered at its Origimal Number and list it for
orders on PERI T s 189",
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Dated the 22nd October, 1991
RKM
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